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[Dr. V. K. R. V. Roa] 
credit to 8-9 years has been sent to the 
UNCTAD Executive Board and we hope to 
follow it up so that it becomes possible for 
us to bring about the expansion we want. 

I think you are getting anxious about 
time and you are perfectly right. So I 
will not trouble you with the other points 
in my notes. There is only one thing I 
would like to say before I conclude. I 
would like to thank members on both sides 
for the great co-operation they have given 
me and the great kindness that almost 
invariably they have shown in their dealings 
with me. I would like to assure them that 
as far as I am concerned, as long as I 
remain in this Ministry, I shall try to do 
my b>st to expedite and get things done as 
quickly, impartially and nationally as 
possible. 

I would also in conclusion like to 
place on record my very deep appreciation 
of the work which is being done by the 
officers and other personnel in my Ministry 
as well as in the other attached offices and 
units. 

SHRI S, K. TAPURIAH : 
it come here ? 

How does 

DR. V. K. R. V. RAO : This is where 
the professor comes in. 

MR. DEPUTY-SPEAKER : It came 
in when he told Shri Krishnamoorth;• 
'Please sit down'. 

DR. V. K. R. V. RAO : I have heard 
in this House sometimes attacks on the 
administration and so on, but I think 
it would not he a bad thing if sometimes 
we appreciate their work also. 

SHRI V. KRlSHNAMOORTHI : 
am not allergic to it. He is a professor 
and I was a student. 

SHRI S. K. TAPURIAH: The pro-
fessor did not ask him to stand up on the 
bench. 

DR. V. K. R. V. RAO : I am finding 
that there is both an advantage and a 
disadvantage to have had a past. But I 
should like to put on record my expression 

of appreciation of the really good work 
which has been done by the staff of the 
Ministry as well as the other organisations 
connected with my Ministry. 

MR. DEPUTY-SPEAKER : I shall 
with the permission of the House now put 
all the motions together to the vote of 
the House. 

All the cut motions were put and negatived 

MR. DEPUTY-SPEAKER : The ques-
tion is: 

"That the. respective sums not excee-
ding the amounts shown in the fourth 
column of the order paper, be granted 
to the President, to complete the sums 
necessary to defray the charges that 
will come in course of payment during 
the year ending the 31st day of 
March 1969, in respect of the demands 
entered in the second column thereof 
against Demands Nos. 79 to 83 and 
128 to 130 relating to the Ministry of 
Transport and Shipping". 

The motion was adopted 

ll.Z5bn 

• HALDIA-BARAUNI PIPELINE 

SHRI S. C. SAMANTA (Tamluk) : 
The object of my raising this half-hour 
discussion is as follows. 

In February last it appeared in tho 
newspapers that in the pipeline from 
Haldia to some places like Mahishadal and 
Kolaghat which are in my constituency, 
some defects were found. So, I wanted 
to know the facts and I put a short notice 
question, but the hon. Minister was not 
kind enough to accept it. So, it was turned 
into an unstarred question. It came on 
4th March, 1968, and after that on 16th 
March I went to my coustituency with the 
answer that was given to my unstarred 
question. 

The reply that was given to me came 
as an astonishment to me because in the 
reply it was stated that there was only 
one leakage in one mile, and that the 
pipes were being dug and sealed, but when 
I went there I found that ten miles of pipes 
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had been dug out from Mahishadal to 
Bar-Vasudevpur. 

SHRI JYOTIRMOY BASU (Diamond 
Harbour) : Ev~n the American pipes ? 

SHRI S. C. SAMANTA: You will 
be astonished to hear that on each pipe 
there are hundreds of scriatches; not holes, 
but they may become boles afterwards, 
and they are being painted. For this, I 
would like the hon. Minister to refer to 
Mr. Balasubramaniam of IOC who is at 
present in charge of this repair work. I 
had discussions with him, I saw these 
things, but I was told that there was 
only one leakage. 

After coming back, I wrote a letter to 
the hon. Minister and I shall read out the 
reply that I got from him. It says : 

"Recently one leak was noticed near 
Cbaitanyapur, between Mahisbadal and 
Haldia". 

18.28 hrs. 

[Sbrl G. S. Dhillon in the Chair) 

It is Bar-Vasudevpur, and I belong to 
that place, and I am being told that it is 
Chaitanyapur. The letter says that one 
mile of pipeline at Ch.aitanyapur crossing 
has been dug and there was or.ly one 
leakage. 

I saw ten miles dug up and after that 
the Minister has enquired and the reply 
has come that only one mile had been 
dug. You may disbelieve me : whom will 
you believ e then ? It is up to you. Why 
has this thing not been intimated to the 
Minister ? ls there something fishy in it 
so that even the Minister has not been 
informed about this thing ? I think there 
is something fishy in it. 

Then the reply goes on to say that 
"the estimate of the cost of the repairs 
can be known only after the investigations 
are completed". What is the investigation? 
Who has done this work ? A contract 
was given to a foreign firm Shams, ENI of 
Italy and Bechtel Co. of America. They 
were to complete this work long before ; 
it has however been completed later. So, 
the expenditure to some extent has to be 
borne by the Ministry. What was the 
con~ract ? The supply or pipes, and who 

was responsible for these pipes ? That 
should be found out. l as a representative 
of the people would demand who is res-
ponsible for this and what is contained 
in the contract with the company, Shams ? 
Who is this Bechtel Company ? He was 
appointed as supervisor. Sham Saipens 
is the contractor and Bechtel Co., is the 
supervisor. Why have the Indian engineers, 
a body formed by the IOC, a set of 
beautiful workers, have been debarred ? 
They have also been there but they have 
no power to do anything. I wanted the 
hon. Minister to enquire, because Mr. P.R. 
Nayak gives help to these people. In the 
last session, so far as I remember, the 
scandal about this pipeline on the coalifield 
area, Raniganj, came to the fore. Who is 
responsible for this ? Did not Mr. P ·R. 
Nayak insist that this line should be dug 
through the Raniganj area while our Indian 
engineers said that it would be difficult in 
future as there might be fire and other 
things ? Why has this point not been 
taken into account ? The hon. Minister 
will say, "I have asked for an enquiry". 
Enquiry by whom ? The Vigilance Depart-
ment which has no power to do anything. 
May I request the hon. Minister to have 
CBI investigation or a Parliamentry Com-
mittee, whatever you like ? The Parlia-
mentry Committee should have some 
expert with them also. Why such things 
are happening ? Why is the real thing 
not being intimated to the Minister and 
why has the Mi01ister to tell something 
which is not right to me, a representative 
of the place who can see what is happening 
there everyday ? 

Now, the hon. Minister bas said after 
the leakage was found out, after 
they are repaired, who will bear the 
expense ; most of the expenditure will be 
borne by the IOC. Is this is ·the contract ? 
When the contractor finished his work, 
somebody should see it and be should be 
responsible if there be any defect in it. Who 
is responsible? Why should the J.O.C. 
and our country bear thing ? why should 
thi• investigation at Raniganj and these 
fishy things he there ? We think there is 
some thing in it, in the scandal that came 
to the House. There is some truth in it. 

A department can run well if the man 
at the head is just and all right. I request 
the minister that CBI should be entrusted 
with this enquiry or a committee of 
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Members of Parliament should go into it. 
I want to know who supplied the pipes, 
who would be responsible, who paid for 
it now and who is going to pay for it and 
whether Bechtel company is not in the 
clutches of &omebody. I bear that Mr. 
P.R. Nayak had been 10 Italy in April 
last when this scandal was discussed. Did 
he sey anytbillg thar~? What is the result? 
We would like to know this from the 
minister. 

i do ltOt lm<>W why only one pipeltDc 
hll'S bl!n pet and DOt a double line hecause 
crude oil sholdd -come and go Hd pu..uied 
petrol will -dso oome aad go. H0w will it 
ao on ? kl future, do the ~ 
think there will be no refulecy at Haldia ? 
f remember, as Oluri- of a commit-tee, 
Mr. P. ll. Nayak ..it to Hal4ia to de<Moie 
w.Mth« it is .a ,.mc:e wll ere a refinery .,... 
be eet np. Yo11 will be at1tBlliwbed to 11....-
tla&t all the odlor friends .Qil'en:d fr.om aim. 
He said, "'l'bn ii llOt the .iaco, but a re.. 
finery ~ be bui1t at Paoil<wa, about 35 -t{J 

<40 miles from Haldia." What was his ob-
joctive ? He could. ba'IC clearjy said, "I 
thiok there CUI «: oo reliMry in this at'Cll 
We ha11e no l!'lltlge agaia&t it,, but why 
Mould be in this way try t<> aYOid IMlls 1 
le the -.:itias, the -services of Mc. &. K. 
Glaosh, who was Di~tor -al the flipeline 
have beea done away with. Other ~
noen who were actinc justly are beillg 
INmswod. I ha..,., na-. w.ith me ad if 
l'OQUired, I will supply them to the 
Minister. 

We want to blow what was the cast of 
tlae pipelillc por mile and bow l1lllCh is•o-
in& to be .paid and whether it 'Will lie 
paid by the Glmmament or by the --
tor. People 1&y that two Mlbs f>f Mr. 
N1ey'&'k are UDdying in A-riea with dte 
help of Bechtels. It may be tnae or un-
U'ue. I request the minister to eJ1111Uire 
a'bout it. 

If the pipes are rusted, why are !trey 
rusted ? some experts tell me tfult 1he 
area is ·saline ·and cathodic treatment !lbCJUld 
lurve been done by the contractors. That 
bas not been done. Who is responsible for 
it ? I th ink the s upervisian was nl>t all 
right. 

Qnly the poor officers will be held res-
ponsible and 1he man who was moving the 

fan from the top will go scot free. There-
fore, this is very serious thin& and I would 
request the hon. Minister to go into the 
matter by having some kind of a CBI in-
quiry. 

We want to know wh~ the inv""iption 
at R.aaipnj and the lfl'ievallQIS <UM( oom-
plaillts that wer.: given to the MinK&ry 
have been hU£bed up. By this time on 
sucb a.n important thing SOllMtbl.na ahaald 
have been doae. The gaod aame .Gf lOC 
a11d the Ministry of Petrol......, and Chemi-
cals is at stake. ln ordec to save the a-I 
name of the Ministry I wO.Ud re'l*St IAe 
hon. Minister, who is not even hcing in-
formed of what is happening in his Minis-
try, to take immediate action. 1t is my 
firm belief that he is not being kept inform-
ed. 1'ltey migb't ·have Informed him that 
'Where 1lieFe a're ~ tl!oey are being re-
paired. They are trying to rep11fr. One 
pipe has been cut. Where the leakage was 
there it is not there now. At Jhaupathra 
one pipe has been cut. In other places 
the spots nave been tcept -and cathodic 
treatment or other treatments are done. 
l would n:q~t the 11"6. Minmer to look 
mto lite matter wiftlottt any delay. 

SHRI JYOTIRMOY llASU : 'Sir, as 
far as fertitrsers, wells and pipl:lmes lite 
concerned this Ministry of Petroleum and 
Chemicals are 00-. a WoOndiomd job, I 
h4'¥C ao doubt, WMlor the able guidance ,of 
the aut.hor cl devaktarion in this countrY. 

SHIU DW~IPAYAN SBN ~Klltwa! 
liiir, what Nlicwancy t.as it '8ot ilore ? 

SHIU JYOTUU160¥ .BASU : k is for 
tae CltrUtmen "to oeject. It ii wiUlin 1my 
right to refer to that. This Ha~ 
Kanpur pipe line is a monument of mis-
matla1C111c!tlt ·and -ender to ·foreign ·capi-
1al Ud Clnruption. tn the origlnai 'pro;ect 
l'el'ort t1tete was promion for 'gfving eaftto-
dic tNat-Bt "Which ...anld have ~ ~ 
pipe line ·from corrosion. 'Since the can-
traetors, the white -. the phmderers, the 
Rdventuttrs Who were bmag!it here -did 
not have flte equipment, I 11m·tc7Jd, in ortler 
to suit the COl!ditions and to malre flti111s 
-easy for them flle project l'epOM - recti-
fied by ~bri Nayak in Merc!b 1964. Why 
was it done 1 SeC<>aity, when the llani-
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ganj coal field had this pipe line they 
wanted to bring it th•ough that coal Held. 
It saved a lot of money for thooe people. 
the Italians, the Yankees. The West 
Bengal Government Mining Adviser and 
the Central Government Mining Advi11er 
hoth strongly advised against it but that 
was ignored. Why was it done? Thlrdly, 
the promised capacity the sold capacity of 
the pipe line to i.:'arry crude was two 
million tonnes a year. But in fact it is 
not capable of conveying more than a 
million and half tonnes. How is it that 
the pipe line was passeJ for the guaranteed 
quantity at the completion of the job and 
that was accepted by the -Government of 
.India? 

Lastly, about Rs. 6 lakhs was advanced 
w Modern Ind~ .Construction Company. 
a Birla concern, whkh was eag-1 as 
coutractors for construction. of two stoJ:alC 
tanks at Haldia, with t.hjs coad·ition that 
this amount will be deducted pro!!ressively 
from the bills by the Pr.oject Mana_.er, but 
in actual fact the Project Man-r oever 
did it the way it was promised to be done. 
If the Minister is willing to give us proper 
and ·•atisfactory answero to these few ques-
tiUlls, we shall be obliged. 

MR. CHAIRMAN : Shri KluM!appan 
is not ·here. Shri Indrajit Gupta. 

SHRI INDRAJIT GUPTA (Alipore): 
Mr. Chairman, in the last session it was I 
who had raised this question about this 
Haldia refinery Pipeline, and I am sorry 10 
find now that this matter is getting fishier 
and fishier. I would like to know from 
the hon. Minister about that inquiry which 
was ser up at that time, the announcement 
that an inquiry was goiug lo be held into 
the question of the faulty alignment of the 
pipeline in the region between Ondal and 
Sitarampur, which led to this, what was 
then described a• a .costly mist.ait.l, as a 
result of which that pipeline has no to be 
re-aligned by a detour which will cost 
about Rs. J! crores extra to the tax-payer, 
what has happened to that inquiry. It was 
annowiced that Shri A. K. Roy, the retired 
Comptroller and Auditor-General was 
goiug to carry out the inquiry. 

Some of us went to the Prime Minister 
about it, for the ·simple reason that 11hri 

A. K. Roy, after retirement, was connected 
with that same group of collieries over 
whose territory thi• pipeline had been 
wrongly aliJDed. We said that Ju: was net 
a suitable person to carry out this inquiry 
and she promised to look into the matter. 
Sub-sequeotly, we have not heard anything 
about it. We Jo not know whether the 
responsibjlity has been found or fixed on 
anybody. A II that we know is that 
Bechtels, who were responsible fur the 
survey work of laying this pipeline have 
got aw.ay with whatever they could loot 
out of India. 1 am greateful to Shri 
Samanta that he has brought to light this 
question of the IC<1k.age. From the reply 
gi¥en on the 4th of March to that Un-
stacred Question It ap.pears that while the 
fuct of the leakage was admitted, tile ex-
tent of expenditure lo be incurred was 
sought to be minimised. The reply of 4th 
March says that the Italian firm, ENIT are 
to be held partly responsible for the cost 
which will be incurred now to repair that 
pipeline and part of it will be borne by the 
Oil ·Corporation. I want to know who 
-s responsible for this. Was it part of 
that contract which was made with Bech-
tel, the general contract with Bechtell 
and ENIT and, if so, who negotiated 
it ? Who was the officer who was sent 
abroad by the Ministry to negotiate this 
contract ? Who actually supplied the bad 
pipeline material ? It is indigenous or was 
it imported from abroad on the advice of 
the forei1D collaborators ' Was that pipe-
line inspected before it was actually laid '! 
If it was inspected, who was it that inspect-
ed it ? These things I would like to kno\\·, 
including the fate of that .earlier inquiry, 
because it has become more than a joke 
now. We do not khow why the country 
should be made to pay through its nose 
for these projects our of which we are 
being swindled by some foreign collabora-
tors with the aid and abetment of certain 
high placed officers. I do not v.ant to 
name them. Shri Samanta has spe~ifically 
namd a person about whom we have 
h1:0a<ed a lot. He has Ileen sent abroad 
repeatedly to nqotiate these contracts 
and, lator fln, it is found that all sorts of 
very costly bungling has been done which 
is costins so much or money and wastage 
to the country. I would like to know 
whether this mat1er is going to be cleared 
up once and for all or not. 
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[Shri Raghu Ramaiah] 
THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : Mr. 
Chairman, I must say, like the Minister 
for Transport, that 1 was greatly puzzled 
by the aggressive tone adopted by my hon. 
colleague ; who is always noted for his 
soft, persuasive and mellow ways. I am 
all the more sorry because he has built up 
the whole case- I would not minimise the 
importance of the case by any chance, as 
he will see as I proceed-further in this 
matter-he has high-lighted the whole 
matter as if at the back of it there is some 
villain who has been manoeuvring all these 
things and we, at the Ministry, are either 
parties to the suppression of facts or we 
have ourselves been cheated of the facts. 

May I assure the House that it is not 
true? 

Very unfortunate references have been 
made to Shri Nayak, the Secretary of the 
Department. What is moN saddening is 
that two of bis children have .been brought 
into this. If I may say so, this is very 
sad indeed and it will be a tragedy if officers 
and their children are brought in like this 
without proof, damaging statements made 
and publicity given. There is no surer way 
of demoralising our services than to do 
this. 

In this case l have made inquiries and 
I understand that Shri Nayak has nothing 
to do with the Becbtels in the manner sug-
aested by our hon. friend. The insinua-
tion is wholly unfounded. 

SHRI INDRAJIT GUPTA: He nego-
tiated the contract. 

SHRI RAGHU RAMAIAH ; So far 
as his two children are concerned, they arc 
very brilliant boys. 

SHRI S. C. SAMANTA : When the 
contract was given, Shri Nayak was at the 
head. 

SHRI RAGHU RAMAIAH ; That 
does not make Shri Nayak privy to any 
fraud. The fact that an officer is at the 
bead of the negotiating table, even if it is 
true, does not necessarily mean that there 
is fraud and that be is privy to the fraud. 
Theae are two different considerations alto-
gether. 

I want to say in fairness to these boys 
that they are very brilliant boys. The 
eldest son went to the Massachusetts Insti-
tute of Technology for post-graduate study 
in mechanical engineering in September, 
1961. 

SHRI JYOTIRMOY BASU : It is all 
written. 

SHRI RAGHU RAMAIAH : It is 
very relevant because a statement has been 
made that Bechtels bad something to do 
with the education of these boys and that 
this has in a way affected the judgement 
and the soundness and the ethical approach 
of Shri Nayak. I have got to explain 
that. 

He got his B.Sc. in the same subject 
of the Bombay University having stood 
first class first with distinction. Similarly, 
the other boy also ...... (Interruption). 

DR. MAlTREYEE BASU (Darjeeling) : 
Now we have to listen to their life 
story. 

SHRI RAGHU RAMAlAH : Please 
listen to their educational career at leaat 
which has been dragged into this place. 
They went there on their own merit. They 
got scholarships and now they have got 
jobs in the Massachusetts Institute. It 
has nothing to do with the Bechtel Corpo-
ration. 

I would like the protection of the 
Chair in a matter of this kind because this 
kind of a statement is often made. It 
would be a salutary principle that in 
Parliament we do not make statements of 
this nature without proof. Merely because 
some yellow journal or somebody publishes 
something, I would beg of hon. Members 
not to repeat it. 

SHRI S. C. SAMANTA : I had said, 
"It is said that". It may be true or un-
true. I had said that. 

SHRI RAGHU RAMAIAH : Yes, but 
even mere repetition of it here is published 
in the papers and enormous damage is 
done to the morale of the services. After 
all, we are responsible Members of Parlia-
ment and we cannot lightly iaoore such 
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matters. I am talking to my experienced 
friend who is a very senior colleague and, 
I am sure, he will appreciate the force of 
my argument. 

Coming to the point, I must assure the 
House that there has been no intention on 
the part oj anybody to suppress facts. It 
is an unfortunate incident that there has 
been a leakage. There is no question 
about it. 

I shall give some basic facts. The 
pipeline was completed by June 1965. 
After the end of the monsoon season, 
Snams started the hydraulic testing of this 
pipeline and completed it by June 1966. 
During testing IS leaks were detected but 
these were repaired by Snams at their cost 
by February 1967. 

SHRI INDRAJIT GUPTA : Who 
supplied the pipes ? 

SHRI RAGHU RAMAIAH : The pipe 
was imported partly from Japan and was 
partly obtained from Rourkela. 

SHRI JYOTIRMOY BASU : Who 
paid for the cost of material ? 

SHRI RAGHU RAMAIAH : We had 
to pay the cost of material. 

This line was tested for reverse flow 
from Haldia to Barauni in July 1967 when 
a slight drop of pressure was noticed. On 
13th August it was found that the pressure 
at that end was dropping very sharply; in 
fact, it came to zero. In the first week of 
September 1967 the line from Haldia to 
Baradabar was pressurised and a pressure 
drop was observed between Mabishadal and 
Haldia over a distance of about 20 kilo-
meters. As soon as the ground became 
dry a leak was located. 

SHRI S. C. SAMANTA: It is not at 
Mahishadal. Mahisbadal is far from the 
line; it is about two miles south. It is 
at Jaupatra. 

SHRI RAOHU RAMAIAH : What-
ever leakage has been discovered is 
between Mahishadal and Haldia, within 
that 20. K. M. That is where. the leakage 
has been found. In fact, the final assesment 
is yet to be made. The whole line has been 
opened up. The whole hon. Member was 
referring to the line being opelled up, The 
wllole 1i11e was OP'Jlod up~ 

SHRI S. C. SAMANTA : Mabisbadal 
is too far. Has the line come through 
Mabishadal ? 

SRI RAOHU RAMAIAH : A leakage 
has been found to exist between Mahisha-
dal and Haldia and the damage is to the 
extent of 1 ·s k. m. The actual assessment 
is yet to be made. That is what has been 
found out. 

SHRI S. C .SAMANTA : 10 miles r 
have seen; from Jbaupatra all the pipes 
have been dug up. 

SHRI RAOHU RAMAIAH : Of course, 
it bas to be dug up to find out the leakage. 
How can you know where there is leakage 
unless the whole line is opened up. The 
opening of the line does not mean that 
there is leakage everywhere. It is not so. 
Our information is that, after opening up 
20 k. m. length, it has been found there is 
a leakage affecting the pipe-line to an 
extent of I'S k. m. 

SHRI S. C. SAMANTA Has· the 
Minister been informed that all the pipes 
are damaged ? 

SHRI RAOHU RAMAIAH : If my 
hon. friend bas any better information, 
he is most welcome to write to me. I am 
giving the facts that are before me. or 
course, whatever information my hon. 
friend has got, we will look into. 

I must here give the lay-out of the 
work to be done by Snam Saipems and 
Bechtels. The Snam Saipem• are the 
people are to do the engineering design 
who are to do the procurement of the 
material, etc. and who are to do the cons-
truction. The Bechtels are to give us the 
technical consultancy and management 
assistance, That is to say, it is a kind of 
supervision over the work done by the 
Snam Saipems. 

Now, the actual construction of the 
work, the laying of the pipeline, was over by 
June, 1965 and the Bechtels contract was 
then terminated. That came to an end. 
About the provision of cathodic protection 
to which my hon. friend referred, it was 
delayed even after the laying of the pipe-
1 ine. There I must say, some obvious delay 
IJllS 1akcn plac, 011 the side of the ln<lilll! 
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Oil Corporation because the ele~tric power 
is to be supplied by us. So, in August, 
this Company had written to I. 0. C. about 
the dana;er of dela; involved in the supply 
of electric power and the I. 0. C. had ~ 
corresponding wirh the State Electridty 
Board for an early supply of electric power. 
This shows that I. 0. C. were warned also 
but the matter dragged on and the actual 
power supply was made only in early 1966, 
that is, Jong after the laying or the pipe-
line. 

DR. MAITREYEE BASU : Apology 
seem to be worse than the ottence. 

SHRI RAGHU RAMAIAH : I am 
not apologising. But I must give you the 
facts. The fact is that there was delay in 
the supply of electric power. But that 
does not absolve the other puties. For 
instance, in the case of the Snam Saipems, 
they are to actualy construct the cathodic 
protection station. It was found that what 
th 'Y constructed was sligutly inadequte and 
therefore, they had to remodel it. So there 
was negligence on their side, it I may use 
that expression. And as I had already 
stated there was delay on our side also. The 
net result was that the protection was not 
available. Also, the Snam Salpems had 
to give until cathodic protection was pro-
vided for sacrificial anodes. They did not 
do that. So, there was default on their side 
also. When this matter came up, the 
Board looked into it and. in order to save 
time, they entered into a package deal with 
the Snam Saipems whereby Snam S..ipems 
wrote off certain item• which they were 
claimhlg. Both parties came to an agree-
ment that while the services in relation 
to replacement of the pipe-line will be re-
ndered free by the Saam Saipems, we on 
our side will provide the pipo-line. 

It is et1timated-it is only an estimate 
because the actual pipeline was opened up 
only recently and the assessment has yet to 
be made--that it will cost Snam P.s. 16 lakhs 
for their service• in this matter and H will 
cost us about Rs. 20 Jakhs. Rs. 20 lakhs 
will be cost of the material we have to bear. 
As against that, I understand that Snam 
have given up a claim for about Rs. 18 lakhs 
in roSard to the extension of the railway 
bl'id&e crossings in respect of servicoe 
1Udorod by thellJ. Tho qrijillal co11trM:S 

provided only 2, 100 kilometre length where-
as the actlllll services were in respect or the 
double of that area. The difference worked 
out to allaat Rs. ~g to 20 laldts. They 
wrote it off. h was a package deal. 

19.00 hrs. 

The point, therefore, is this. So far 
as Becfltel are co--.ied, their &en'ices 
weft terminated before thi• corrosion took 
place. 

So far as Saam are concerned, I should 
say that there is certainly a derault on their 
side and certainly a delay on our side which 
we are not· condoning. The Indian Oil 
Corporation has appointed a Committee 
consistillg of very high level officers to go 
into this aspect and to ftnd out who are 
tbe officers who w11re responsible (lnterrup-

tionr) The Chairman of the Indian Oil 
Corporation has appointed a committee 
consisting of the Ch1irman plus the Gen-
era.I Man<llOr of the Rotinery Division. 
Gen. Sharadanand, Mr. Gupta of Finance 
and also Mr. Rajwade, Joint Secretary or 
the Department, to find out who were 
responsible {or tho delay and delault on 
our side, and appropriate action will 
certainly be taken against the officers res-
ponsible for this. 

Now it has been said that an officer 
was sent abroad to negotiate this contract. 
No officer was sent abroad for negotiatin11 
this contract. These were ne11otiated in 
India and they were concluded here, It Is 
very unfortunate, I repeat again, that one 
brings the name of Mr. Naik into this. It 
is my duty to point out that he is one of 
our ablest oftlcers ; he has been discharg-
ing his duties with great integrity, and I 
would like to record our appreciation of 
his services. 

About Ranipnj pipeline, l do not know 
whether my hon. friend went abroad when 
a statement was made here that the matter 
is being looked into by the Vigilance 
Commission. That is where it stands. 

SHRI IYOTIRMOY BASU : What 
about my q11e1tions ? I tako it that what I 
have said is truo and correct and they have 
·-pt.d it. 

SHU RAOHU kAMAIAH : l th~ 
J 0.VO llll&WOrtd all tho quottiQJll, . 
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SHRI JYOTIRMOY BASU : -What SHRI RAGHU RAMAIAH : I have 
about rectification of the original project answered that. 
report in March ? 

SHRI RAGHU RAMAIAH : The 
modification in 1964 of the project report 
had nothing to do with cathodic protection. 

SHRI JYOTIRMOY BASU : Why 
was it rectified ? 

SHRI RAGHU RAMAIAH: I relat-
ed to other mattef', to bring down the 
cost of the pipeline on the advice of 
Bechtel. 

SHRI JYOTIRMOY BASU : What 
about the other things ? What about the 
pipeline capacity ? An annual capacity of 2 
million tonnes was promised, but the actual 
capacity is I ! million tonnes. 

SHRI RAGHU RAMAIAH 
look into it. 

I will 

MR. CHAIRMAN : May I , say some-
thing ? In the explanatory note, Mr. Sama-
ntha has mentioned that two sons are in 
USA with Bechtelcoy. 

MR. CHAIRMAN .• and the 
Minister has said that that is not a fact. 
When the officer is not present in the 
House, such a definite statement is there 
in the explanatory note • . ( lnlerruptlons) 
It is something personal than in the coune 
or an adminitrastive acts. 

SHRI INDRAJIT GUPTA: They are 
in the U.S.A. 

MR. CHAIRMAN: Here, it is parti-
cularly mentioned, with Bechtel. It is not 
true. We should avoid such references 
because the officer is not present in the 
House. It is in the interest of the good 
tradition of the hon House. 

That is all. 
The House stands adjourned till I I AM. 

tomorrow. 

19.05llrs. 

The Lok Sabha then adjourned till Elew:n 
of the Clock an Thursday, April 18, 1968/ 
Chaitra 29, 1890 (Saka). 


